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liamentary Affairs

Srinagar/Jammu

Subject:-Litigation Reforms and effective monitoring of Litigation in Union tenitory of

JammuandKashmir-Appointmentofofiicerlncharge(oIC)Litigation.

GOVERNMENT ORDER NO:- 2491 - JK (LD ) o12026

DATED:- 23 - 02 - 2026

Sanction is hereby accorded to the appointrnent of Mr' Gulzar Ahmad Mir'

SMS-DL, Kupwara as Offrcer In-charge Litigation (OIC) in case titled Irshad Ahmad

Khan v/s Mr. Shalindendra Kumar and Ors' in C'P No' 28412025 ' Arising out of O'A

No. 478/2023 including Contempt Petition, if any' pending before Hon'ble Supreme

Courtoflndia/Hon'bleHighCourtofJ&KandLadakh/CentralAdministrative
Tribunal or anY other forum.

The terms and conditions of appointment of the OIC's shall be govemed by

the provisions of Govemment Order No'1673-JK(LD) of 2021 dated 24'03 '2021'

By order of Government of Jammu and Kashmir'

sd/-
(Achal Sethi)

Commissioner/Secretary to Govemment

No:-LAW-OIC/2/2026 Dated> 23'02'2026

Copy to the:-

l. Leamed Advocate General, J&K'

2. Principal Seoetary to Hon'ble Lieutenant Governor' Raj Bhawan'

3. Joint iecretary(J&K), Ministry of Home Affairs' Government of lndia'

4. Registrar General, J&K High Court, Jammu/Srinagar'

5. Principal Secretary to Gov;rnment' Agriculture Production-& Farmers Welfare Department

6. Principal Secretary to Hon'ble Chieflustice' High Court ofJammu and Kashmir'


